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INM THE CENTRAL ADMIMNISTRATIVE TRIBUNAL HYDERSBAD BENCH HYDERABAD,
 0.A.ND.1612 ef 1995,
|

N

Betweer Dated: 1.1.1996.
M.Naga Raju . aas Applicanat
And

1. Tﬁe Sub Divisiemal QOfficer, Telscemmunicatiens, Hindupur,
©  Anantapur District,

2, The Talacem District Mamager, Amantapur.

3. The Chief Gereral Manager, Telacemmuniciatiens, Deer Sapchar
Bhaven, Hyderabad. g

4. The Sub Divisienal Officer, Telacemmumicatiens, Dharmavaram.’

“ e g Resperdents
Caunsel fer the Apprlicaat : Sri, K.Venkatmswara Rae.

Ceunsel fer the Respendents : Sri. N.V.Ramana, Addl. CGsc.
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Hen'ble ‘Mr. R.Ramgarajan, Administrative Memher

Ceﬂtc} : ] -2./"’
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0A _1612/95, ' Dt. of Order:l-1=-96.

(Order passed by Hon'ble Shri R.Rangarajan, Member (A) e

The applicant was initially sngaged as Casual Mazdoor
under the control of Respondent No.1l uith.affect_Prom 19-8=77
and he continued as such up to 31-12-79, Hs was re-engagsd
onceagain from 4-9-82 to 26-6-83. Thereafter he was not re-
eﬁgagad. During the two spells guoted éboue, he had comple-
ted 356 days of Casual Service., The prayer in this 0.A. is for
a declaration that the applicant is entitled for re-engagement
as Casual Mzadoor under the control of the Teiecom District
Manager, Anantapur, in terms of the various instructions

. and
issusd by the Difector General, Telecommunication/also as per
Lt .No.TA/LC/1-2/111, dt.21-10-91 and Lr.No.TA/RE/20-2/R1lgs/

Corre., dt.22.2.93 issued by the Chief Gens ral Manager, Telecommu-

nications. Hvderabad by holding the action of the respondents

in not re-engaging him as illegal, arbitrary, discriminatory,

and violative of ‘Articles 14 and 16 of the Constitution.

thereby he had gained some experisnce. Hance he has to be
preferred in preference to the freshers from the open market.
But his long absence for over 12 years cannot be confloned. In
the circumstamnces, the following direction is given :-
+ The applicant should be re-sngaged if
there is work in prefsrence to freshers

from open market in future vacancies

in the game Unit from which ha was ‘ .

§;>y/’—\\retrenchad last, If in pursuance of
0003.
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this order, the applicant is going
to be rs-engaged, none of the Casual
Labourers, who are already in |,
service will be retrenched. ‘

3. The Original Application is ordered accordingly at

the admission stage itself. No order ag to costs. ;?
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(R.RANGARAJAN)

S

(V.NEELADRI RAQ)

i"tember (R) Vice-Chairman \
1
< :
Dated: 1st January, 1996. }%ﬁﬂ7“ 1€
Dictated in Open Court,

Deputy Registrax(J)cc

i
avl/ :

To e smvioiuvnai- Orficer,
Telecommunications, Hindpur -
Anantapur Dist. : :

2.

T_he Telecom District Manager, Anantapw . -

3., The Chief General Mahager, Telecommunications,
Door Sanchar ‘Bhavan, Hyderabgg; Ul CATiONS,

4. Tbhnafmavatam, ~ |

5. One

copy toO Mr.K.Venkateswar Rac, Advocate, CAT.Hyd.
6. One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.
7. One copy to Library, CAT.Hyd.

8. One® spare copy.




. PHBERATULGMENT

TYPED BY CHECKEL BY

COMPAKED BY

APPROVED BY

]

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' HYLERABAL BENCH AT HYDERAEAD
THE HON'BLE MR.JUSTICE V,NEELADRI Ra0
. VICE CHAIRMAN

AND

THE HON'BLE MR.R.RAIGQEQEAN 3 M{a)

Dated:\ | -1996

!
M.A/R.A./C.A.NO,
: in
L 0.aNo. 16[).-c§5“*
T.A.No. h (wap.No. )

Admiljtted and Interim directions
issukd. i

Ali ed.

" Disposéd ~f with directions

issed.,

nissed as withdrawn. .
Digmissed for default.

Lo dered/Rejebted;
T No order as to costs.
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